Before the National Green Tribunal sitting at Chennai

Application No.12/2923

Between:
K.Ramesh Babu ..Applicant
Vs.
Union of India & others . .Respondents
%ok

Counter filed by Respondent No.19
M/s.R.K.Crusher, Thogudem (v), Palvancha {m)

Bhadradri Kothagudem District
%k

The Respondent No.19 most respectfully submits as follows:

1. That all the averments made in the application filed
by the Applicant by name K.Ramesh babu which are not
specifically admitted herein shall be deemed to have been
denied to be true and the Applicant is put to strict proof of
the same.

2. That the Respondent No.19 herewith submits that the
Resﬁbndent No.19 Proponent of M/s.R.K.Crusher 1located in
Thogudem (v), Palvancha (m), Bhadradri Kothagudem District
and operating the stone crusher and obtained necessary
permissions from the Government Departments. The details are

submitted as follows:

-

i) The Respondent No.19 obtained consent for operation

(CFO) from the Telangana State Pollution Control Board,
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Hyderabad vide order dated 1.8.2019 with a validity period

upto 31.12.2028. Copy of the same is enclosed.

ii) The Respondent No.19 had taken the following

pollution control measures as submitted below:

a. The Respondent No.19 provided water sprayers to the
primary crusher.

b. The Respondent No.19 provided water sprayers to the
conveyors connected to secondary crusher and also
screen.

c. The Respondent No.19 had provided covering with GI
sheets to the primary crusher, secondary crusher
and also screen.

d. The Respondent No.19 provided elevated dust
collection tank for collection of dust.

e. The Respondent No.19 is practicing manual water
spraying using pipe on stone boulders before
loading in to raw material bin.

f. The Respondent No.19 have developed adequate
green belt in 4 rows around the crusher area
in all sides.

B. The Respondent No.19 have provided mobile water
tanker for wetting the ground and transportation
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roads to control dust emissions and also provided

water tanks to meet water supply demand.

The Respondent No.19 hereby undertakes, will
provide the following dust control measures in one month for
further control of dust emissions, ie.(i). The Respondent
No.19 will provide covering to the conveyors. (ii). The
Respondent No.19 will provide wind breaking wall to control
dust emissions.

Hence, the Respondent No.19 is  herewith
requesting your kind self not to initiate any action against
the crusher of Respoondent No.19 as the Respondent No.19 had
obtained all necessary permissions and following all

pollution control measures.

Therefore it is prayed that the Hon'ble Tribunal

may be pleased to dismiss the application, in the interest of

Justice.
Khammam (2;49-4=-C;—-"€5
Date: |41 .~Ra3 Respondent No.19

D-rtesonto—r e SINENN

Counsel for Respondent No.19.

counter.msr
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Before the National Green
Tribunal sitting at Chennai

Application No.12/2023

Between:
K.Ramesh Babu ..Applicant
Vs,
Union of India & others
.Respondents
* %
Counter filed by Respondent No.19
* ok

Filed by:

D.Narayana,

M.Sreenivasa Rao

Counsels for Respondent No.19
H.No.5-1-124, Opp:District Court,

Wyra Road, Kavirajanagar,

Khammam-SG?G@Z,Telangana

Email-dlsadvocates@gmail.com



